
Committee on BHADRA 3, 1883 (SAKA) 
Private Members' Bills 

and Resolutions 
Mr. Deputy-Speaker: I shall now 

put amendment No. 21 to the vote of 
the House. The question is: 

Page 23, omit lines 1 to 8. (21) 

The motion was negatived. 

Mr. Deputy-Speaker: The question 
is: 

"That clause 12 stand part of the 
Bill". 

The motion was adopted. 

Clause 12 was added to the Bill. 

Mr. Deputy-Speaker: We shall take 
up the rest of the clauses on the next 
day. 

H.33 hrs. 

COMMI'M'EE ON PRIVATE MEM-
BERS' BILLS AND RESOLU-
TIONS 

EIGHTY-SEVENTH REPORT 

Sbrl Yadav Narayan Jadhav CMale-
gaon): I beg to move': 

"That this House agrees with 
the Eigthy-Seventh Report of the 
Committee on Private Memben' 
B'lls and Rffolutions presented to 
the House on the 23rd August, 
1961.". 

Mr. Deputy-Speaker: The queltion 
ls: 

'"nlat this House agrees with the 
Ei1hty-1eVenth Report of tbe 
Committee on Private Members' 
Bills and Raolutiom preMDted to 
the House on the 21rd Ausmt, 
Itel.". 

1000 (ai) LSD-I. 

H.~i hrs. 

RESOLUTION RE: BAN ON EM· 
PLOYMENT OF RETIRED GOV. 
ERNMENT SERVANTS-contd. 

Mr. Depaty-Spealler: The House 
will now resume further discussion 
of the following Resolution moved by 
Shri Bhadauria on the 11th Auaust, 
1961, namely-

"This House is of opinion that 
Government should bring forward 
suitable legislation to debar re-
tired Government employees from 
being re-employed in any Gov-
ernment O'I' private service.". 

Out of 1 hour and 15 minutes allot-
ted for the discussi'on, 1 hour and 11 
minutes have already been taken up. 
There •re only four minutea left. 
Shall I give it to the hon. Mover? I 
have to call the Minister yet. 

The Mtnlater of State la &be Mlldl-
try of Rome Atraln <Shrl Datar): I 
havt' also to intervene. 

Mr. Deputy-Speaker: Yea, certain-
ly. 

Shrl Sarendranath Dwlved1 CKen-
drapara): Let us extend the time by 
half an hour more. 

Mr. Deputy-Speaker: That w1ll be 
difficult, became then there will be 
other Members who would 1ufter 
becau11e their re11olutlon1 m1y not 
C'Ome up. 

Sbrl Sureadranatb DwlndJ: Let u. 
l'Xtend it by half an hour. 

Mr. Depaty-S.-ken All rilht: let 
us spend half an hour more on this. 
Shri Taneamani may have a few 
minute&. Then, I shall call the hon. 
Minister. 

Slart T ......... (Madurai): I riM 
to support the re10lution moved by 
my hon. friend Shri Bh8d.auria on the 
11th Aupt, 1111. 
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I Shri Tangamani] 
I would like to point out that ex-

emption may be made in the case of 
class III and class IV employees; also, 
in certain suitable cases, exemption 
could be made for re-employment in 
Government service. There can be no 
objection, in p!inciple, to the utilisa-
tion of the services of capable pro-
vided thl'y are fit in body and mind, 
after the age of superannuation. The 
objection is, however, to the abuse of 
the practice. 

remember that on a previous oc-
casion, a discuss:on was raised on the 
question of reappointment of re-em-
ployment of members of the Railway 
Board. I distinctly remember that the 
names of several tlistinguished mem-
bers of the ra:lway board who arc 
now in private employment werf' also 
mentioned. I also remember that on 
rmother occasion, when a discussion 
arose as to whether the appointment 
of the fo1mer Comptroller and Audi-
tor-General as the Chairman of the 
Third F:nance Commission would not 
come within the mischief of this. 

The framers of th" Constitution 
have thought it flt to provide that 
those who are in high position should 
not be lured by any kind of promise 
when they are in office, and, therefore, 
they have placed these restrictions. 
l shall mention only three article11 in 
this l"Onection. The first is article 124 
(7) which says: 

"No person who has held office 
as a Judge of the Supreme Court 
shall plead or act in any court or 
before any authority within the 
territory of India.". 

Distinctly, the framers of the Consti-
tution want to raise the status of the 
judges of the Supreme Court and they 
do not want them to practise In the 
Supreme Court or In any other court 
in India after their retirement. Here, 
I must admit that I read In one ot 
the papers the olher day that a for-
mer Chief Justice of the Supreme 
Court was takln1 up some appoint-

ment or had taken up some appoint-
ment in the Fruit Packers' Associa-
tion or something I:ke that, but I find 
that he has subsequently resigned 
from that post. But that was a thing 
which really pained me, when I first 
learnt of his appointment. 

Then, a salutary provision has been 
made in article 319 (a), which says: 

"the: Chairman of the Union 
public Service Commission shall 
be ineligible for further employ-
ment either under the Govern-
ment of Ind:a or under the Gov-
f'rnment of a State.". 

A similar provision applies to the 
members of the State Public Service 
Commission. 

Again, there is article 148( 4) which 
says: 

"The Comptroller and Auditor-
General shall not be eligible for 
further office either under the 
Government of India or under 
the Government of any State 
after he has ceased to hold hi~ 

office.". 

Herc, I would like to recall how 
there was a discuss:on initiated by 
me as to whether it was proper O" the 
part of the former Comptroller and 
Auditor-General to have accepted the 
post of the chairman of the Third 
Finance Commission. The hon. spea-
ker was pleased to observe: 

"Although it may not be an 
office of profit, still, hold'.n1 an 
office which is directly under the 
Government of India may not be 
a very salutary practice.". 

Nearly nine members have spoken on 
this reaolution, and I flnd that six of 
them, lncludin1 one Member from Uie 
ruling party, did support this re10lu-
tion. I was pained to ftnd that two 
or three Memben who d · d not suppll>rt 
this could not tlnd any other arsu-
ment except to state that the talents 
should not be wasted. 
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!, for one, would like that those 
who hold class I posts may be given 
even more pension; their pension may 
be enhanced, but their pos:tion and 
their status should not be frittered 
away by this kind of subsequent 
appointments. 

I remember several Members men-
tioning the case of the former Secre-
tary-General of the External Affairs 
M nistry, who immediately after re-
tirement has become a paid director 
of Me3srs. Martin Burns; several en-
comia were paid to him by no less a 
person than the Prime Minister. When 
we find that such a person of emi-
nence, has secured such a post within 
even a period of six months after his 
retirement, that is not a very good 
thing c'ther for Government or fc1r 
the post which he was holding. 

One Member who did oppose this 
resolution said that persons in autho-
rity-he meant class I officers-should 
not seek empl'o:, ment for at least two 
y<•ars after retirement. As I men-
tioned earlier, I do not oppose the idea 
that the services of persons who have 
retired may be utilt •ed In the public 
sector. I shall be fa 'Jing in my duty, 
if I do not mention the name of one 
officer who retired from the railways, 
and who, I think, was also there on 
the railway board. I would like to 
mention his name al10. He was one 
Mr. Ganapail who was ren>onsible for 
the Chittaranjan, and who was also 
responsible for buildlne the Intel1'81 
Coach Factory in time, and whose 
services in Rourkela have also been 
apprec'ated nbt only by Government 
but by the employees there al9o. 
When we went to Rourkela, we were 
told that this oftlcer lost bia youns 
daughter became there was no proper 
med'cal tnabnent for her. Let not 
the aame be repeated in the cue of 
other employees. Such men are there 
9nd their talents should be uttli9ed. 
U tbey •rt! utlllaed by the public 
aedot, I lhall be ftl'1 bllppJ. 

oj llrtin•d Gt>t>o?"mtnent 
Seruants 

But the real point which prompted 
my hon. friend, the Mover, to come 
forward with this Resolution is that 
those who are in power, who have 
got access to several documents and 
several 'Secrets of administration 
should not sell their talents to the 
pr'vate sector. On the previous 
occasion, I referred to certain articles 
written by those who were paid by 
the Government which 10 a1ain1t the 
policy of Government. These arti-

cles sought to oppose the public 1eetor. 
It is thi!I kind of practice which I 
felt should be di1coura1ed. There 
must be some move on the part bf 
Government to discourage at least 
those persons in authority who with-
in a period of al least two yl!'ars 
should not take up position in private 
service end then write articles cri-
ticising Government and their policy. 

Today we were discussing a very 
impnrtant Bill, the Income-tax Bill. 
It is a very good thing that the whole 
income-tax law of 1922 ha1 been re• 
vi11ed on the advici= nf the Law 
Commission. Several MemberR have 
addre1Sed themselves to the point 
that there has been evulon of the 
law and the law can be evaded by 
big business. To my aurprise, I found 
that one of the highest officers, a 
former Commi11lbner of Income-tax, 
Is today the consultant of a blf busi-
ness. How can improvement take 
place because these people who know 
the work'n1s of the department will 
be in a position to tell them -I do not 
su11e1t that they arc 1oin1 to tell 
them-411 about them. The PUJ'POM 
of appointin1 them In blc bu1lnes1 S. 
to 1ee that thesl" talents &Te utlllHd 
for evast0n or purposes not beneftcla1 
to the Government or the community. 

'Ible ii the main point on which J 
wanted to add to the feeUnta of many 
Members. I hope when he lnterYenee 
the hon. .Mini.ter will appreciate the 
1Pirlt of the Resolution and Jndlcate 
a> Us the methods Ocwernment are 
Pint to adapt to diar:ounp thb tne 
of practte. of 1ak'n1 appolntlbenu br 
Ntlred 1cmanun .. t .nrante In the 
top • ....,.. 
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Sbri Datar: The hon. Mover of this 
Resolution has put it in very wide 
terms. The preliminary objection that 
arises is whether such an absolute ban 
can be imposed either upon Govern-
ment servants or-it may also be 
noted-on the empwyers in private 
enterprise. You will kindly see that 
the wording is: 

"This House is of opinion that 
Government should bring forwad 
suitable legislation to debar retir-
ed government employees from 
.being re-employed in any govern-
ment or private service". 
My first objection is whether any 

such restrictive ban can be imposed 
on retired government servants in the 
wide terms in which the hon. Mover 
wants us to accept it. Secondly the 
question arises whether there are any 
instances where our officers after re-
tirement have abused the position 
that they formerly held and 1ave cer-
tain unwarranted advantages to their 
subsequent employers. Therefore, I 
should like to point out to this House 
that the circumstances are not of such 
a nature as to invite the imposition of 
such a ban, even if it may be other-
wise constitutional to do so. 

The Resolution resolves itself into 
two portions. One is that they should 
not be re-employed in government 
service at all. Secondly, it is said 
that they should not be employed in 
the private sector. For that purpost>, 
he wants restrictive legislation bind-
ing on both the Government as also 
the private sector. So far as Govern-
ment are concerned, you are aware 
that we did not accept a recom-
mendation Of the Central Poy Com-
mission for the purposes of raisin1 the 
•le of superannuation to 58 because 
we were anxious that the present aae 
of superannuaUon, 55, should be ad-
hered to for a variety of reasons so 
that. u some hon. Members have 
pointed out, youn1 men should al.lo 
have an opportunity of occupyin1 sueh 
poau. But side by side, it was al80 to 
be noted that there are cln:WD1tances 
where there ouiht to be some •rt of 

of Retired Govern'Pietit 
Servants 

extension of service or re-employ-
ment. Government have issued. rules 
stating that specially when there are 
scientific or technical personnel when 
a man belonging to this categ~ry re-
tires and the question arises whether 
he should be re-employed or his ser-
vices extended. it should be considered. 
Government have laid it down that in 
alJ such cases either of extension or 
re-employment, the interest11 of Gov-
ernment ought always to reign sup-
reme. Therefore, in any particular 
caH, the services of an experienced 
officer are necessary to be continued, 
Government will re-employ him or 
will give him extension. 

There is a slight technical distinc-
tion between extension and re-em-
ployment. Extem1i0n would be conti-
nuation of service and would bP con-
fined to the post he had held. whereas 
in re-employment, there is no such 
idea of treatin,11 it as pensionable and, 
secondly, he mav be appointed to any 
other post as well. 

The .iieneral rule in such cases is 
that Government follow the principle 
that public interest alone has to be 
taken into account and not any sort of 
benefit accruing to the officer concern-
ed. Then certain relaxations have 
been laid down so far as technical 
and scientific personnel are concern-
ed. In spite of all the attempts we 
have been making, as the House ii 
aware, there is still considerable pau. 
city of scientific and technical person-
nel. In some cases, we have even to 
go to foreitn countries and accept the 
service of experts on certain tenm 
they demand from us. So these also 
have to be taken into accounL It ia 
not merely that any person can be flt 
to carry on any work. In fact, the 
assumption underlyinl the PnRDt 
Resolution ii that any man can carry 
on any work. '!bat ii not at all cor-
rect. Secondly, we also take care to 
see that before an oftlcer occupyiJla, 
say, a claa I post of the alJ India ser-
vices retires, attempts are made to 
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see to It that another officer ii pro-
perly trained. 

Further, whenever it is found that 
any person desires to accept what is 
called a commercial appointment 
under a private firm or business, he 
cannot do so unti1 two years after-
wards if he is a class I officer or i1 he 
is an officer of the all-India services, 
until he has taken permission from 
Government, because Government 
would consider whether the advan-
tages that he had and the knowledge 
that he had were likely to be utilised 
by him after retirement afLer accep-
tance of any such private servH·e. 
If it is found after enquiries that the 
particular private undertaking he 
wants to enter has had no connection 
with him in his oftkial capacity either 
with him or with the department, then 
such a permission is granted. Other-
wise such a permission is not grant-
ed at all. Certain other rules have 
also been laid down. The hon. Mem-
ber who spoke last made a reference 
to the income-tax Bill also. There 
also we are going to make a rule. 
Any officer or the income-tax depart-
ment otherwise qualified to practise 
is debarred from practising before any 
income-tax authority for a period of 
two years from the date of his retin·-
ment or resignation. So, that reule also 
bas been introduced. Wherever a 
man's services are sought to be 
extended for what can be called ex-
traneous reasons-not reasons of Gov-
ernment interest-then naturally, he 
will not be grantt:d auch permiasion. 

Then again, a permanent ban can-
not be put on the retired servant. 
After all he is a citizen and is entitltd 
to carry on his work and to follow 
any profession and to enter any ser-
vice that he desires but in the internt 
of the non-abuse of the position that 
he got under Government 1ervice, it 
has been found reaaonable to lay 
down a restriction and that ia the sea-
son why two years' limit bad been 
laid down. Within two years, if be 
seeks any auch employment, be baa to 
take the penni.uion of the Govern-
ment. If be ii in pemionable .ervice, 

Serva nu 
it has been further laid down that Bn7 
violaLon of such a rule would entail 
the stoppage of his pension. That is 
the way in which indirectly this ru-
triction can be properly exerci.8ed. 
Lastly, such instances are not many. 
I have got before me figures about the 
permission granted in such cases. In 
1956-57 there were only 58 casea of 
class I officers. The number of IAS, 
IPS and other officers runs into thou-
sands and out of them only 58 easel 
were granted permission. In 1957-58 
the number was o&8; the next year, it 
was 70. The total for the three years 
is 176. Permission was granted in all 
cases except nine persons where it 
was found that it would not be in 
public interest to do so. So tar as the 
extension of service is concerned in 
1957-58 there were only 215 case~ of 
extension. They were not for a lon1 
period at all. Let it not be supposed 
that we grant extension or employ-
ment as a matter of course; we want 
to reduce the period also and the moat 
important criterion i11 public intereost. 
Now, ao far as these 2111 cases are con-
t"erncd. cases in which the period waa 
less than six months were 22, betw-
epn six months and one year, 62; bet-
ween one and two years, 22, between 
two and three years, 7; and over three 
years only o&. This number ii vecy 
small when compared to the thou-
sands of officers in class I. In 1958-511 
the number waa only o&3. There ii 
another kind of case also that applies 
to displaced government 1ervanta who 
came over to India after havin11 occu-
pied 10me Government position in the 
present Pakistan and the former 
Statel of Sind, etc. In their cues, be-
fore they are superannuated, Gov-
ernment have to con1ider their 1ervlce 
in Pakistan also for the purpo911 of 
ftnaliainl their pen1lon papen. It la tor 
this purpose that a relaxation has been 
made so tar aa thi1 rule i. concemed. 
So. when the pesuion papers are not 
available and when certain material 
which ls absolutely nsentlal la not 
available either from Pakiltml or 
otherwise, rlH!mployment 11 ~nted 
to auch people on humanitarian 
lfOUDda. It 11187 ai.o be noWd thllt Jn 
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[Shri Datar) 
1958-59 the number was about rm so 
far as re-employment is l~oncerncd 
and in 1959-60 it was 119 in ·respect of 
class I and 111 in respect of class II. 
Thus you will find that Government 
take the fullest care to see that when-
ever an extension is to be grantl•d m 
re-employment is made, it is to be 
done solely in the public interest. 

'l'he question to be considered is 
whether his service is absolutely es-
sential whether he can or cannot be 
replac~d by any other person. We al-
ways insist. upon a particular depart-
ment training officers well in advancl• 
before the particular officer superan-
nuates. When there is paucity 10 far 
as technical and scientific personnel 
is concerned, Government take full 
care to see that Government work is 
not afT(.>eted and ch·vl'lopment projects 
are not impeded. 

Lastly, in respel'l of private service, 
they are their own masters. So far ab 
the development of India is concerned, 
we naturally give the largest amount 
of importance to the public sector. But 
in the Indian economy we have got 
the p1·ivate sector as well and the pri-
vate sector has also to subserve the 
public interest. When this question 
arose some years ago, our late Homl• 
Minister, Pantji had to consider the 
whole question. He laid down that in 
proper cases, subject to the condition 
that the Go\•ernment's intere111ts were 
not affected, we ought to encourage 
private sector also and we ought to 
encoura1e people who are fairly ene1·-
1etic and have 11ufflcient vitality to 
take service to improve thC!ir chancl's 
as well as for anothe1· human reason. 
When a man is drawing a high pay 
and he is to retire, then his income 
drops by a lar1e extent. When it drops 
like that, it ia far leas than even half 
of what he was drawin1. in that cue 
he ought to be allowed, at least on 
humanitarian 1rounds, to supplement 
his income by proper and lecitimate 
methodL But if he abu9e1 his posi-
tion, action has to be taken. lly hon. 
friend put it very widely and in aome 

cf l?etired G'>vernm~rit 
Servants 

cases used unfair Bnd uncharitable 
expressions also about the Govern-
ment servants. So far as the general 
class of Government servants are con-
cerned, they are carrying their work 
efficiently and you can trust them and 
their probity even after they have 
r<'tired from Government service. It is 
not as if they carry on their work ho-
nestly while in Government service 
but the moment they reti~ they think 
of personal aggrandisement and make 
wrong use of the opportunities that 
they had or of the experience they 
had gathered while in Government 
:;ervice. 

That is not a correct position to 
state. 

15 hrs. 

May I now turn, in general terms, 
to the various hon. Members who 
brought in certain names"! In res-
pect of those names that they brought 
in, the information was in a large 
numbe?r of cases absolutely inaccu-
rate. Actually, there are certain 
Government servants who have been 
taken over to public Governml'nt 
undertakings. That does not mean 
that they have retired; that does not 
mean that they have been taken in 
only for the purpose of advancing 
their own interests. A number of offi-
cers whose names were mentioned 
by hon. Members have! been in Gov-
ernment service, and they have been 
carrying on their work even now with 
full efflriency; especially when such 
public undertakings have to be star~cd 
nnd especially when we require a 
large number of experienced people in 
respel't of the administrative as also 
other fields, it is in the interests of 
the nation that we utilise the services 
of such ofticer:;,. VI e utilise them 
especially because of the very rich 
and ripe wisdom and experience 
that they have had during their lon1 
years of service. 

Lastly, may I also mention that 
th~ are al9o patriots? That aspect 
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should be understood. Let us not 
damn this very important class of 
officers. Our developmental work 
has to be carried on through the 
machinery of a large body of Gove-
enunent servants and official person-
nel. If they do not work properly, 
if they work unfan·ly, if they take 
undue advantage, then we have the 
Government Se1·vants' Conduct Rules 
and under that, they can be pulled 
up and proper action can be taken 
against them. In proper cases they 
can even be dismissed from service. 
That is what Government have been 
doing. 

It is not in proper taste to go on 
speaking about officers including 
those in the judicial service in highly 
unfair terms. It was stated by 
one hon. Member-I would not like 
to repeat that word which he used-
that the Constitution was being 
strangled by them for the purpose of 
a future advantage to themsl'ivcs 
after retirement. I should like on 
this occasion to correct that impres-
sion about the officers in general 
and the officers in the judicial ser-
vice in particular. They do not 
look forward to their re-employ-
ment or to the employment under 
Government undertakings. In all 
such cases, often times, as you arc 
aware, even the hon. Member& op-
posite insist that a particular piece of 
work or an enquiry ou1ht to be car-
ried on through a retired hich court 
jud1e or a retired Supreme Court 
judge, and th\l!I, indirecUy, they give 
compliments to our high ofllcers and 
rightly so. But when they discua 
the whole questior. in a certain man-
ner, certain expressions are used 
which are far from correct and 
which are far from dignified and 
which are likely to be mistaken by 
the citizens of India. 

Our judicial oftlcers in particular 
are doing very well without expect-
in1 anythin1 more than what they 
are legitimately 1ettin1 for the pur-
pose of adminilterinl justice in an 
even-handed manner between people 
and people and. u you are ... re. 
between the people and the GoYem-

Seronnrs 
ment also. They are no respecter of 
persons or institutions. Theorefore, 
certain unfortunate expre1sion1 
which were used by certain hon. 
friends should not be taken very ser-
iowdy. Possibly, in the heat of the 
moment, these expressions have been 
used. We should try to see that our 
officers are encouraged whenever 
they carry on their good work. We 
should not make any sweeping re-
marks about the officers and others. 

As I have stated, the Government 
have in their armoury more than 
sufficient powers to take action 
against a defaulting officer. In the 
circumstances, 1 should like to op-
pose this resolution. l should also 
like to point out to the sponsor of 
this resolution that it would not be 
in the interests of the development 
of India, if, by such a SWl'Cping re· 
solution or any sweeping legislation, 
he wants us to accede to hi~ wish; 
then we wi)J be depriving ourselves 
of the services of a large class of 
officers, even though, under the exist-
ing rules, they are superannuated at 
11 certain age. I have seen a num-
bc.•r of officers who have to be sup-
erannuated at 55 even thou1h they 
could carry on their work very well. 
But here, we have rightly not accept-
ed the Central Pay Comml11lon'11 re-
port, because we desire that other 
younger people should also have a 
chance. But it does not mean that 
1n all proper cases, when there ii no 
officer to take up that particular 
position, we should deny ourselves 
the advantage• of the ripe wl.clom 
and the experience of retired omc:er1. 
Therefore I would reque11t the hon. 
Mover of' this rHOlutlon not to pre91 
this re10lution. It be p~. we 
11ha1J have to oppose it. 

"' "'i'r ... """""' (Rm) 
~~.1fiff'rwW11'11 '' ~ 
., q ~ail if~ ~ '"· 
., it q ~ ""' "' ... llft llmflf; 

~·~~·~ 
~ Wl9i .U ~ "°"' ... ,. AR-
lf1'ft' ~ sr1'm'( ~ ~ R f.i'P.lf ilr 
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['lit v{'t ~ "¥r~ i] 
~it~~ f.tilf ~if, ffi .q· ~~ 
~t'°~~~r I m'fi'f~~ 

'"~~"'n:~~ 
~ f11f'1fl• qnfj R°2' ~ mtrJT 

~" ~ 1l it"~ 'l'l'fl<f f'Pn f<fi !for{~ 
~~ ~ ~ ~ ('l' ~if it ~ ~ 
~ Fifi nm q- il' t"~ ~~ ifor ~~ 1 , 

~crnr~~tl{~fcr.~~ 
A<yff ~ 'lf"T~t 1R ~-.f~ ~RT 
'T'lfr t 1 it. ~ If.WIT :;m;m ~ fiti ~m im 
1ff ~ f.tim ~r ~ lfiT lfilt ~ 
~ 'ff I it ilg.,- ~') ~ ~~) ij ~ 
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Mr. Deputy-Speaker: The 
is: 

question 

"This House is of opinion fr1at 
Government should bring forward 
suitable leg:sl.ation to debar r~tiri;d 
Government employees from l)cirig 
re-employed in any Government or 
private service." 

Th~ Resolution 10a1 negatived 

15.U hn. 

RESOLUTION RE: FIXATION OF 
PRICE OF JUTE AND DISCUSSION 

RE: SCARCITY OF RAW JUTE• 

Mr. Depat1-Speaker: Shri Venkatea-
war Rao. He is absent. Sbri lndrajit 
Gupta. 

8llJ'I ~ Gapta (Calcutta--
South West): :Mr. Deputy-Speaker, 
tbJa resolution was allotted to the Food 
and Apiculture Ministry. But I do 
not .ee anybody here from that Kin-
istrY. 

The Minister of Commerce <Sbrl 
Kanup>: I am looking after this. 

Shrl lndrajit Gupta: I am very 
h.appy. I beg to move: 

"This House .is of opinion that 
minimum and max.mum prices o! 
raw jute should be statutorily 
fixed and enforced." 

Happily, as circumstancea have it, 
this debate bL>comes rather in the 
na,w·e uf a continuation o! a similar 
debate which took place yesterday and 
which Is still unfin.shcd on a very 
similar and allied subjt.><:t. Therefore, 
my task is made somewhat eas.icr, 
because the same Minister also is here 
and it is not ncce.ssary for me to 
repeat many of the things said yc.:;-
tcrday. 

Mr. Deputy-Speaker: Then he should 
be brief. 

Shrj lndraJit Gupta: I .shall be a11 
b1·id us l can. Today then~ is a spt.>ei-
lic isi;uc in this rcsolut1on-thc qucs-
tion of fixation of price of raw jute. 
As far us we an• able to learn, at 
this very m.1mcnt perhaps today there 
is a l·onfcrl'nt·e taking place between 
the CentraJ Government and repre-
scnLalive1 of thl• IJMA m Delhi to du;-
cuss this very qul~stion. Therefore, 
thl! dcbak in his House has 11. very 
Siillilicant bearing upon what the 
possible future outcome of thi11 dill-
cwsion on price Hxation i11 goinll' to bt'. 

The problem, as we sec it, is this. I 
do not think there is anyb idy who on 
principle tht.'<>rt•lically disputes the 
case for the fixation of a floor or mini-
mum price. As I had ml·nl•oned yc1-
lt.'1"day, the Chief Mini.sh'r of my State, 
Dr. B. C. Roy has only a •:ouple of 
days ago emphasised this paint In a 
public 11tatement and made It quite 
clear that unless some arran1em.ent ii 
made for the fixation of a floor price, 
neither will the jute cultivator be 
1uaranteed any 1ort of protection 
ai;ainst the intA?ret11ta which are tz)'inl 
to fteece him. viz., the middlemen and 
the Jute m.ill.1 and the bil Jute dealer• 

•'l'be Chair later decided that ~ discuuion re: Scarcity of Raw Jut.e may be 
taken up~ with that on the Relalu\lon n: Fixation of Price of Jute <Vtck 
Coll Jll-80). 




